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Office of The District Magistrate, Gautam Budh Nagar

Ref: | i / NG T=-6M ])_& Date: Sf‘ \)2/\’

To,
The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi
E-mail- judicial-ngt@gov.in

Sub:  Status report in compliance of the order dated 29.09.2023 passed by Hon'ble
National Green Tribunal, New Delhi in Original Application No. 908 of 2022 Sach
Sewa Samiti Vyas (Trust) Versus Ministry of Environment Forest & Climate
Change & Ors.

o Please refer to the order passed by Hon’ble National Green Tribunal on dated
29.09.2023 in Original Application No. 908 of 2022 Sach Sewa Samiti Vyas (Trust)
Versus Ministry of Environment Forest & Climate Change & Ors., as per said order, it is
directed to file response from District Magistrate, Gautam Budh Nagar in said matter.
Accordingly, reply/response on behalf of State of U.P. is annexed herewith and forwarded
to you with the request that the same may be placed before the Hon'ble Tribunal.

ours Sincerely
Enclosure- As above

w

o\\\"q
(Manish Kumar Verma)
istrict Megistrate
Gautam Buddh Nagar
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Report
In
Original Application No. 908/2022
Sach Sewa Samiti Vyas (Trust)
Versus
Ministry of Environment Forest & Climate

Change & Ors.

Order Date — 29.09.2023

Filed on Behalf of:
District Magistrate
Gautambuddh Nagar (U.P.)
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Brief background

In the matter of O.A. No. 908/2022 Sach Sewa Samiti Vyas (Trust) Vs Ministry of
Environment Forest & Climate Change & Ors., relevant paras of the order dated
29.09.2023 passed by Hon’ble NGT are reproduced below: -

“......9. The CEO, GNIDA and District Magistrate, Gautam Budh Nagar seek time
to file Action Taken Report and learned Counsel for respondents no. 7 to 9 seeks
time to file reply/response on their behalf.

10. Affidavit by the applicant, Action Taken Report by CEO, GNIDA and District
Magistrate, Gautam Budh Nagar and Reply/response by respondents no. 7 to 9 be
filed by within three months by email at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image PDF.

11. List for further consideration on 09.01.2024.”

Action taken report:

* In compliance to the previous order dated 11.09.2023 passed by Hon’ble NGT
in said matter, Compliance report regarding service of notices was submitted to
Hon’ble Tribunal by District Magistrate vide letter no. 715/NGT O.A.- 908/NGT-

64/2023, dated 21.09.2023, copy of same is annexed as R-1.
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As per averments made by petitioner, Greater Noida Industrial Development
Authority has allotted plot no. A-1 with notified green area/belt falling between
plot no. 12 and plot no. 22, a letter has been sent by District Magistrate vide
letter no. 1151/NGT-64/23, dated 15.12.2023 to Chief Executive Officer, Greater
Noida Industrial Development Authority for providing detailed report in this
matter, Report is awaited, copy of same is annexed as R-2.

In reference to the letter no. 1211/NGT-64/23, dated 02.01.2024 of Regional
Officer, U.P. Pollution Control Board, Greater Noida, Greater Noida Industrial
Development Authority has provided some information regarding encroachment
on said green belt. According to which, encroachment was found on approx.
253 sqm on undeveloped land reserved for green belt and action to remove/
sealing of said encroachment is to be done by Greater Noida Industrial
Authority, copy of same is annexed as R-3.

Status report is being submitted for kind perusal and necessary action please.

Fededkkkkkkkkkkkk
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Req.. Compliance Report of Order Dated 11-09-2023 Hon'ble Tribunal O.A. No.
97;8/2022 Sach Seva Samiti Vyas (Trust) Versus Ministry of Environment Forest &
Climate change and Ors.

From : dmgbn <dmgbn@nic.in> Fri, Sep 22, 2023 02:08 PM

Subject : Reg.. Compliance Report of Order Dated 11-09-2023 »1 attachment
Hon'ble Tribunal O.A. No. 908/2022 Sach Seva Samiti Vyas
(Trust) Versus Ministry of Environment Forest & Climate
change and Ors.

To : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>
Cc : rogreaternoida <rogreaternoida@uppcb.in>

st

That in compliance of the orders dated 11.09.2023 passed by the Hon'ble National
Green Tribunal, New Delhi in O.A. No. 908/2022 Sach Seva Samiti Vyas (Trust) Versus
Ministry of Environment Forest & Climate change and Ors., the Compliance Report is annexed
herewith and forwarded to you with the request that the same may be placed before the
Hon'ble Tribunal for perusal.

Encl: As Above.
Regards
DM GB Nagar

... IMG_0001.pdf
3IMB
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Office Of District Maqi@%lte Gautam Buddha Nagar

. Surajpur, Greater Noida
Ref No. : ?’#")(’T’OA'%@)%E/MQT%H 2028 Date : ’ll) 09/102,5

T

The Registrar,
Hon’ble National Green Tribunal
New Delhi

Subject: Compliance report in O.A. no. 908/2022 Sach Sewa Samiti Vyas
(Trust) Vs Ministry of Environment Forest & Climate Change & Ors.

Sir,
In compliance to the order dated 11.09.2023 passed by the Hon’ble
National Green Tribunal, New Delhi in Original Application no. 908/2022
Sach Sewa Samiti Vyas (Trust) Vs Ministry of Environment Forest &

Climate Change & Ors, Notices issued by Hon'ble Tribunal has been got

received to Respondent no. 7 and 8, Copy of same is attached.

Further, it is pertinent to mention that No information was found at
said address about respondent no. 9, namely Ms. Madhu Singh, D/o Mr.
G.S. Kamboj, village- Makoda, District — Gautambuddh Nagar, U.P., a
report of Sub-Divisional Magistrate, Tehsil -Sadar, Gautambuddh Nagar
in this matter is hereby attached and forwarded to you with the request

that the same may be placed before the Hon'ble Tribunal.
ENCL: As above

incerely,

A\
(Manish Kumar Verma)
Distrigt Magistrate
Gautambuddh Nagar,

Uu.pP. D’LL/

Yoo
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‘A
' ‘ AT
P STHE NATHON o SRy EMALL
BEFORE THE NATIONAL GREEN TiisunAL, NEW DELI
ORIGINAL APPLICATION & .
Bieh Rown St ONNO. 10K OF 2122
o : hm Sewn St Nyns (Prarsty Ve
To Ministey of Vapirawment Faves & Climnte Change & Qrs.
Lo M Rajinder Sinph
Son of Ms Mehtab Singh
Resident of Village Makoda,
District Gautam Budha Nagar U], Stle T NOL7
% Ve dtten garthl (RESPONDENT MO.71
Wile o M Manoj Singh
Resident of Village Makoda,
District Gautam Budha NagarA LD, (R SPOMDENT NOB)
A0 Ms Madhu Singh :
Dovghter of Mr G S, Kamboj
Resident of Village Makoda,
Distriet Gantam Budha Nagar.U.p. (RESPONDENT NO.9)
NOTICE,
Whereas the above Gtled Application was listed before the Hon'ble Tribunal on
V7032023 (copy of order and petition are enclosed), when the Tribunal inter-alia passed the
fallowing order (reproduced relevant exteacts only):-
3, In the present case, Mr, Rajinder $ingh Son of Ms, Mehtub Singh, Ms.
Shwetna Wife of Mr. Manoj Singh and Ms. Madhu Singh Daughter of Mr.
G.S. Kamboj all residents of village Makoda, District Gautam Budha Nagar,
Uttar Pradesh are alleged to have encronched upon the greenbeft area. fn
Q, view of the averments made in the application and attending facts und
‘;\%‘ Ny circumstances, the presence of the above suid persons is neeessary for just
\ and proper adjudication of the questions involved in the ease and they are
—-—(?"” impleaded as respondents no. 7, § and 9. The applicant is directed to file
-\ amended memo of parties within two weeks sccordingly,
4. Notice be served on respondents no. 7, 8 and 9 through the District
\ Magistrate, Gautam Budh Nagar and for this purpose notices issued to the

respondents no, 7, 8 and 9 be sent to the District Magistrate, Gautam Budh
Nagar by E-mail for getting service of the same effected on them and sending
T his report in this regard.
H }(ﬂ l J0 23 5. List for further consideration on 17.05.2023."

RETLIEN
2. Now, toke further notice that the above matter will be listed for further consideration
before the Hon'ble Tribunal on 17" May, 2023, at Favidkot House, Copernicus Marg, New

Delli-110001 through physical hearing (with hybrid option), when you mioy appenr before the
Mon'ble Tribunal either in person or by « pleader duly instructed, and lile responsesfieplies, s
per directions of the Hon'ble Tribunal vide Order dated 17.03.2023.

3 Take further notice that in defaul of your appearance on the dote above mentioned. the
said Application will be heard and determined in your absence.
4. Given under my hand and the seal of this Tribunal, on this 03" April, 2023,

Note; (For Orders, Cause Lists & other Information, please visit owr woebsie
v, greeentribunal gov.in) ey 2
ot 0 ¢,
&\ )

P
Cansultant (ludicial), NGT
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1 “BY EMAIL ”
g BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGINAL APPLICATION NO. 908 OF 2022
Sach Sewa Samiti Vyas (Trust) Vs,
Ministry of Environment Forest & Climate Change & Ors.

L. Mr Rajinder Singh

Son of Ms Mehtab Singh

Resident of Village Makoda,

Distriet Gautam Budha Nagar,U.P. (RESPONDENT NO.7)
2. Ms Shwekno. ;

Wife of Mr Manoj Singh

Resident of Village Makoda,

District Gautam Budha Nagar,U.P. (RESPONDENT NO.8)
3. Ms Madhu Singh

Daughter of Mr G.S. Kamboj

Resident of Village Makoda,

District Gautam Budha Nagar,U.P. (RESPONDENT NO.9)

NOTICE

Whereas the abové titled Application was listed before the Hon'ble Tribunal on
17.03.2023 (copy of order and petition are enclosed), when the Tribunal inter-alin passed the
following order (reproduced relevant extracts only):-

“3. In the present case, Mr, Rajinder Singh Son of Ms. Mehtab Singh, Ms,
Shwetna Wife of Mr. Manoj Singh and Ms. Madhu Singh Daughter of Mr.,
G.S, Kamboj all residents of village Makoda, District Gautam Budha Nagar,
Uttar Pradesh are alleged to have encroached upon the greenbelt area, In

oo e view of the averments made in the application and attending facts and
circumstances, the presence of the above said persons is necessary for just
and proper adjudication of the questions involved in the case and they are
impleaded as respondents no. 7, 8 and 9. The applicant is directed to file
amended memo of parties within two weeks accordingly.

,t}/)/] ;_//I/é 4. Notice be served on respondents no. 7, 8 and 9 through the District

Magistrate, Gautam Budh Nagar and for this purpose notices issued to the

i respondents no, 7, 8 and 9 be sent to the District Magistrate, Gautam Budh

3 Nagar by E-mail for getting service of the same effected on them and sending
his report in this regard.

5. List for further consideration on 17.05.2023."
_HRR RN K

2. Now, take [urther notice that the above matter will be listed for further consideration
befare the Hon'ble Tribunal on 17" May, 2023, a1 Faridkot House, Copernicus Marg, New
Dellii-110001 through physical hearing (with hybrid option), when you may appear before the :
Hon’ble Tribunal cither in person or by a pleader duly instructed, and file responses/replies, as
per directions of the Hon'ble Tribunal vide Order dated 17.03.2023,

3 Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your absence.

4, Given under my hand and the seal of this Tribunal, on this 05™ April, 2023.

Note: (For Orders, Cause Lists & other information, please visit our website

. ; . T
wahw, greentribunal.gov.in) o p 5 2
ot HE ) 4
7]

-

A

e
Consultant (Judicial), NGT
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........ In compliance of order dated 11.09.2023 Mr. Ravi Kumar, CEO, GNIDA, Mr.
Manish Kumar Verma, DM, Gautam Budh Nagar, Mr. D.K. Gupta, RO, UPPCB have
appeared through VC and we have interacted with them and they have stated that after
factual verification action will be taken in accordance with law.

The CEO, GNIDA and District Magistrate, Gautam Budh Nagar seek time to file
Action Taken Report and learned Counsel for respondents no. 7 to 9 seeks time to file
reply/response on their behalf.

List for further consideration on 09.01.2024"
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